JI

Counsel for the respondents

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

Between
Venkatamma : Applicant
and

1, Chairman

Industrial Tribunal-I
1st ®loor, Chandra Vihar
MJ Road, Hyderabad

2. Sub Divnl. Officer

Telecom, Sangareddy 502001 ¢ Respondents
Ccounsel for the applicant ¢ C. Suryanaagyana
Advocate

N.R. Devaraj
8dnior CGsC
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Oral order (per Hon. Mr. Justice M.G. Chaudhari, vC )

Mr. C. Suryanarayana for the applicant. Mr. N.R,
Devaraj for ﬁhe respondents.
1. The OA has been filed against the Award dated
10-6-1994 in ID No.7/93 passed by the Industria; Tribu-
nal-I, Hyderabad. The applicant‘has alfo challenged
B30 aated 20-8-1994 § Wﬁ&@m
:the—above. It 13 now held by the Hon. Supreme Court
that this Tribunal does not exercise jurisdiction against

an Award of the Labour Court (Sh. Kishen Prasad Gupta
| e ewerw =waLAVUTIY 1WYD(1)

-

LE —

SCcC 69). The learned counsel therefére seeks withdrawal

of the OA with liberty to adopt such proceedings as the
—= =wrawsou au accordance with law. The

learned counsel indicates that he may advise the

applicant to approach Hon'ble High Court. The counsel

also submits that he will seek condonation of delay from Hon;
High Court by excluding the period of pendency of this OA

in this Tribunal. Hence, it is recorded that the OA has

been pending in this Tribunal from 16-11-1994 till today.

The OA is accordingly allowed to be withdrawn with

liberty &s mentioned above for want of jurisdiction in

this Tribunal to 7htertain¢l‘No order as to cosrs.
| e " / W~

.

(H. Rajend a .rSEEET- (MG audhari)
Member ( n.) Vice e€éhairman

Dated ¢ March 4, 97 }/#
Dictate n Cpen Court

oy,
sk SngngE ééz;ga;;uéE%;hCC



C.A. 1409/94,

Te
1. The Chairman, Industrial Tribunal-I
Ist Fleor, Chandra Vihar, MJ Road,
Hyderabad.

2, The Sub Divisienal Officer, Telecom,
Sangareddy-1.

3., One copy to Mr.C.Suryanarayana, Agvocate, CAT,.Hyd,
4. One copy to Mr.N,R.Devraj, Asak.Sr.CGsSC.CaT.Hyd.
5. One copy to D.R.(A) CaT, Hyd.

6. One Spare copy.
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I COURT
TYELD BY 'CHECHED BY
COMPAKRD 37 LPPROVED BY

S IN THo SLJTRAL ALLINI SCRATIVE TRIBUNAL
AYLEFLEAD  BEJICH AT HYLERABAD
. /—b—_;’ !
| ' THEE HONYBLL . X.JUSTICE M.G.CHAUDHAET
: VICE-CHAT RMAN
AL
| - THE HON'BLE MRiH.RAJENDRA PRASAD
, : MEMBER( ADMNY

" Date s Lﬂ(\_ f?:f199 j]

| _ ORDER A BUDGHEA P rmnaee

] M;A./R.A/CQA._NO.
b . ‘ in j ‘ ' .
0.A.No. \(*S)C\ QKQ\ :
. _ ’ - T,A.No.‘ ' (W.P. o ).

Admitted and Interim Lirectkons
issted.

f__l_is.%ﬁ-”‘}o he oA doowon,

Dispbsed of with diectionw
Dismissed.

Lismipsed as withdrawn.
L Dismidsed for defayit.
' Ordereli/re jected.

| pvm. No corder as to cos:s.

‘w“%va'm qutEAs affﬁmlm |
Central Administretiv Tribun
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